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Vallabhbhai Repional Co.lege of
Engineering ard Technolcgy, Surat

) *280. SHRI GEORGE FERNANDES :
Will the Mimster of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have taken any
decision on the affairs of the Vallabhbhai
Rcgional College of Engineering and Te.hno-
logy, Sutat ; and

(b) if so, the details therecf ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO): (a) and (b). At the instance of
the Central Government, the Board of
Governors of the Regional College has set
up a committee to inquire into the affairs of
the college including the recent student
disturbances on the campus, The report of
the committee is awaited.

Ban on Drills In Public Places in
Delhi

SHR! SHARDA NAND :
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SHRI KANWAR LAL
GUPTA :

SHRI ONKAR SINGH :

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the reasons why Government have
imposed ban on drills in public places in
Delhi ;

(b) the reasons why the Delhi A~mi-
ristration was not consulted before asking it
to impose the aforesaid ban ;

(c) whette: Government have received
any representation against the ban aad,
if so, the reaction of Government thereto ;

(d) whether it is a fact that the.e were
no communal riots in Delhi during the last
three years ; and

(e) if so, the reasons why this ban has
been imposed in the capital ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

RAM NIWAS MIRDHA): (a) to (e). A
statement is laid on the Table of the
House.

Statement

The District Magistrate, Dethi, had
issued an order on 25th June, 19 0 under
section 144 prohibiting the holding of
physical drills, whether in uniform or other-
wise and whether with or without lathis or any
other weapon or any object resembling any
weapon, by any assembly of five or more
persons in any public place or in any place
where the members of the public have a right
of access. The reasons for promulgation of
order have been set out in the order itself.
Such exercise of statutory powers by the
District Magistrate, Delhi, does not require
any consultation with the Delhi Administra-
tion. The Government have not received
any representation against the order. How-
ever, applications have been received by the
District Magistrate, Delbi, under section
144(4). Criminal Procedure Code, and are
sub-judice.

No major communal disturbances had
occured in Delhi during the last three years,
However, there have been some minor
communal incidents and instances of com-
munal tension during this period.





